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(ii) FINALISATION or GRADATION
List aND Reviston or PromoTion
LisT or 1.A.S, OFFICERS OF ANDHRA
PRADESH OF 1958 RECRUITMENT.

SHRI G. S. REDD] (Miryalguda) :
1 request the Speaker to permit me
under Rule 377 to mention the follow-
ing matter of urgent public importance
in the House:—

“The continued delay in finalising
the gradation list and revising ‘he
promotion list of IAS officers of
Andhra Pradesh of 1956 pecruit-
ment.”

The Hindustan Times dated December
12 carries a news item about the long
delay in finalising the gradation :and
promotion list of IAS officers of An-
dhra Pradesh cadre recruited in 1956.
Though the Andhrs Pradesh High
Court had ordered ag early as 1973 to
complete the work within six months,
and further issued a final order to the
Government in February 1878 to com-
plete the work before the year end, I
find that the Government has not so
far completeq the job. This amounts
to not only contempt of court but in-
buman in that many of these officers
are on the verge of retiremaent. I
would like the Qovernment ta fell this
House why thig is delayed and when
this will be positively completed,

(id) Rerorred DrcraraTIoN Y
Acrarra ViNoBA BHAVE TO O ON
Fast vor Bax oN Cow SLAUGHTER.

-SHEI SURENDRA BIRRAM (fhah-
jabampur) :  Acharya - Vincbe Bhave

DECEMBER 18, 1078

-Rule 377 3.8‘4
declared on 20-11.1976 that in
view of the assurancs given to him
by the Government of India in Sep-
tember 1976, if anti-cow slaughter
enactments are not passed in Bengal
and Kerala by 31st December, 1978
with reference to Sec. 48 of the Indian
Constitution and  within the limits
laid down by the Supreme Court
Judgement, he wil] go on fast from
1st January, 1979,

The cow has been accepted from
ages as mother in Indian culture. It
ig also accepled ag the backbone of
Indian economy. Deep sentiment dis-
allows its slaughter. However, cow has
been slaughtered since British Raj in
India. There has been a longstanding
public demind to ban the slaughter
and to honour the dumb sentiments
of the millions. This demand weus
supported by sigmetures of crores of
people and lakhs had demonstrated
in Delhi—aged Guru Shankracharya
and other saint; fasteq for long dura-
tions.

The history of the acceptance of the
principle of prohibitory cow slaugh-
ter cap be traced ag follows:

(1) The Government of India Ex-
pert Committe for Cattl, Preserva-
tion eand development 1877 recom-
mended total ban on cow slaughter.

(2) The Sec, 48 of the Constitu-
tion of India set down the principle
of anti-cow-slaughter in 1051,

(3) The Supreme Court of India
held the validity of anti-cow slaug-
ter legislation in 1088 (Slaughler of
only useless bulls and bullocks was
allowed). )

(4)The Committee for cow protes-
tion of 1867 recommended ban in
1973. Within the limits of the
Supreme Court Judgement, Govern~-
ment of India hag announced fhe
Sceeptance of the principly to ban
cow slaughter and hag gfven assur-

Mﬂﬂmmuw

(i) Govetnment ummm@
© Sth Jumuary, 108%,



‘385, Matiers undsr AGRAHAYANA 29, 1860 (SAKA)

(ii) Central Agriculture Minister's
statement in Parliament on
12th March, 1970.

(iij) Home Minister’s announce=
ment in Rajya Sabha on 8th
September, 1976.

The matter is of urgent public im-
portance. I would Trequest the
Hon'ble Prime Minister to ban the
.osw slaughter in India,

(iv) Rzromrep DISBATISFACTION AMONG
TEE STAFF OF SHIPFING CORPORA-
TION OF INDEA.

DR. VASANT KUMAR PANDIT
(Rajgarh) : Mr, Speaker, 8ir, with
your permission, I want to make a
mention under Rule 377 of the follow-
ing matter of public importance,

I request that the Government do
take into con:zideration for immediate
.aetion the situation of growing dis-
eontent, strong feelings of frustration
.and total dissatisfaction among the
officials and the administretive staff
-of the Shipping Corporation of India;
the problemg created by the reconsti-
tutiom of the Executive Wing, the total
disregard to semiority and experience
of the officials of the SCI; the acts of
favouritism and nepotism which has
sept in a trend of demoralisation at
senior levels on the background of a
downfall in the shipping business of
“$he Corporation and the need to take
fmmediate steps to retrleve the gitua-
“tion by wutilising expeslenced and
-senior officlals and staff in the proper
penspctive to put the SCI.om a sound
‘apd vieble footing.

m{:m the Minister of Ship-
‘pift§ to appfise the House on the ac-
tion taken on situation.

) Revokrsd Pev Down Strxe sy
U "NeN-qAZETIED POSTAL AUDIT AS30-
| Gamdi, Nadeom,

-’ﬁ:ug_ VASANT (SATHE (Akin):
Mr Speaieer Gir 8 iy Feportsd
- #n, Wagpur, iy Gartying oo pen-dawn

Rule 37T 286

strike since 7th November, 1#78. The
officialy involved jn inspection duty
have alsp stopped their work and are
at headguarters. The issues connect-
ed with the agitation are:

1. Repatriation of five Section Offi=
cers gt Resident Audit Offices gt Bom-~
bay, Ahmedabad and Pune.

2. Promotion of the staff as per
orders already issued.

3. Equitable distribution of inspec-
tion duty for the entire staff,

Agreement reached in December,
1970 and thereafter have been unila-
terally withdrawn by the authorities
and they are planning to Open a new
branch wudit office at Bombay in vio-
lation of these agreements, The
authorities have withheld pay and
allowances for the period of strike,
They have seized all attedance regis-
ters. On 9th November, 1978, police
were called by lodging false complaint
against the employees. On 2Tth No-
vember, 1978, the S.D.C.A. refused to
meet Shri—I do not want to name a
Member of the Parliament, belonging
to the Janata Party. The CAPT:
visited the office on  1st December,
1978, but refused to settle the issue
through negotiations. The matter ig
serious enough to call for the atten-
tion of the House.



